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N
M.A No. 154/2007.

‘Heard Mr. B. Khan, leamed counse! for the

applicant. Mr. M. Godara, proxy counsel for Mr.
Vinit Mathur, prays for adjournment for filing his
reply to this M.A. for condonation of delay.

l
In our opinion, we think reply is not necessary
sInce the applicant could not convince us for

condomng the delay in filing O.A.
— b, gar

'Under these circumstances, we déem it proper to
reject this petition for condontion of delay.

I Accordingly the M.A is dismissed. A/
MA\A?/\/\/\A/Q '

(R.R. Bhandari) - {N.D. Raghavan )
Admlmstratlve Member. Vice Chairman.
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In my presence on Q.X?‘...ﬁr\\( ,
under the supervision of
section bfficer () as per




